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MERINO INDUSTRIES LTD      Appellant 
Village Achega Po Hapur 
Hapur, UP 

Vs. 

 

COMMISSIONER OF CUSTOMS-KANDLA         Respondent 
Custom House, Near Balaji Temple, 

Kandla, Gujarat 
 

 
 

Appearance: 
Shri S Sunil, Advocate for the Appellant   

Shri Neilprakash Makwana, Superintendent (AR) for the Respondent  
 

 
CORAM: 

HON'BLE Dr. AJAYA KRISHNA VISHVESHA, MEMBER ( JUDICIAL ) 
 

Date of Hearing : 30/10/2025 
Date of Decision : 30/10/2025 

 

 

The appeal is disposed of. For order, see order of date in Customs Appeal 

No. 10055 of 2022. 

 

 

 

 

 

(Dr. AJAYA KRISHNA VISHVESHA) 

MEMBER ( JUDICIAL ) 

 
Dharmi 

 

 


